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46 GUJ.GOVT. &Aii‘ y{}m&’é 1961 g‘”ﬁi%&}xﬁg 13, 1883 g%m 1‘%?

(2) 1t shall come into force on g&{:ﬁ date us the Qt&?@e , wmxfemms;zﬁ
ma& %:ﬂg notification in .the Offic mi Ulazelte, appoint, ‘ ‘

:gmm} or 2 ﬁw Bﬁmh&v Animal ??ﬁgér?atmﬁ %e‘& 1954, as in f{}r@ in the }Bizm’b{ Y gm@
~ Bom LXXII Area of the State of &gga:az: immediately before the commencement of this mm
L i?%m? Act is hereby extended to the rest of the State of Gujarat and shall, b

0y
rat State,  virtue Csf sz‘%eﬁsmﬁs b@ in fﬁff}ﬁ throughout the State of Gujarat. }%54'

Amendment 3 in section 1 of the Bombay Animal Freservatma Aet, 1954,

28 RO
of aeeizsa 1 Bom.

 of extended { hereinafter referrﬁ& to as * the gnm@a& Aot ), — LXSXIT
Txxn of

1954, . « o - 1064.

{4} for sub-section {S}E the following shall be substituted, namely :—.
o 522 it extemis ‘i& the tm&e of i;éw %i&i@ of Gugaxs&i 'y

(2) mhwzésfifm {3} shall be &efiateé

 Amendment 4 TIn section 5 of the j;ﬁn@ipa% Act, —
of  seotion ’ : . ‘ .

B of Bom,
LEXI of
1954,

(1) after su’bwgéﬁtmn {§}§ the faﬁamﬂﬂ' sab%&etmn shaﬁ be inserted,
namely :—

*{14) No cartsﬁaate under sa’bwgeﬁtmn (1) shall 335 g?sme{i in respect
of s cow. . .

(2) in sub-section 2), far the words “ No certificate ”’ i:ha wor&s ,
E;raﬁk&ts, figure and letter © In respect of an animal to which sub-—seatmn /
‘{Z fl} ac}ss not apply, no certificate ”’ shall be substituted ; /

(3) in sub-section (3), for the W{sraa " re;hgwm purposes ’ the words,
reizgmus pnr;}@ses, if sxmia animal is not a cow "’ shall be mbstﬁsute&.

_ Amondment 5. In section 15 of the gﬁnezgai Act after sa%)*saﬁtnm 3), tixe faﬂemag

. of seotion 15

of P sub-section aixail }xe inserted, namely :—

. of
1864,

o {%} Al mias made under this section sﬁaﬁ be iazgi for not less than
thirty days before the State Legislature as soon as possible after they
are made and shall be szs‘:;g@ﬁ to such modifications as the Legzs}atnra

may make during the session in ’??hlﬁh %hey are so iaxd or the sessmr f
 immediately f@ﬁmﬁﬁg .
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8 After section 16 of the garmez?si Act, the feiiemng section shaii i;a Tnsertion of
inserted, :ﬁs,mgiy o , ’ o section 17

Bom
I&i&lﬁ §f
, , ' 1954, .
ngi}“;; 1L Th& Saaraghim Animal Preservation As%‘; 1%56 is hereby Eﬁp@zﬁ - :
_ of repealed: ’ . Saving,
~ Provided i;h&t — ?

(a) every appointment, certificate, apphcatmﬁ order, rula, notifica-
_ tion or recognition made, issued or given under the provisions of the
Act so repealed shall, in so far as it is not inconsistent with the provisions
of this Act, be deemed to have been made, issued or given under the
provisions “of this Act, unless and until gﬁpgmeéed by any appoint-
ment, certificate, ayyimamaﬁ order, m&e, natz feation c:m z‘egc:gmi;mn
made, issued or given under this Act;

(b} any graa%eémes relating to the trial of a;ﬁy &ﬁ‘&ﬁc@ punishablo
‘under the provisions of the Act 5o repealed shall be continued and
esmpis}taé as if the said Act had not been repealed but had continued
in operation and any penalty imposed in such proceedings shall be
recovered under the Act so repealed. ', ‘
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_the Gujarat 6obernmtﬁt Gasette
~ EXTRAORDINARY

PUBLISHED BY AUTHORITY

-

Vol. XXj WEDNKSDAY, OCTOBER 17, 19T9/ASVINA 23, 1901

Separate puglug Is given to this Part in order that It may
“be filed az a sepurate compliation.

PART W

‘Acts of the Gujarat Legistature and Ordinances promulgated -and
Regulations made by the Govemor.
The following Act of the Gujarat Legislature having been assented to by the
Governor on the 16th October, 1979 is hereby published for general information.

N. B. PATEL,
Secretary to the Government of Gujarat,
Legal Department,

GUJARAT ACT NO. 23 OF 1979,

{ First published after having received the assent of the Governor in the
“Gujarar Government Gazette” on the 17th October, 1979).

An Act further to amend the Bombay Animal Preservation Act, 1954

Tt is hereby enacted in the Twenty-ninth Year of the Republic of India as

follows:—
1. (7} This Aot may Ye called the Bombay Animal Preservation ( Gujarat Sh:;”ﬁo title
Amendment) Act, 1979. iﬂmf.{.“m"

(2} It shall he deemed to have come into force on the 28th November, Amendment
1978. . . of section

5 of Bom.
3om. . . . LXXII of
JSCXH .2. In the Bombay Animal Preservation Act, 1954 (hereinafter referred fo 1954
1954 as “ghe principal Act”}, in  section §,—

220
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921 QUJ.GOVT. GAZ., EX., OCTOBER 17, 1979/ASVINA 25, 1901 [PART IV
(1) for sub-section (1d), the following shall be substituted, namely :(—

“(14) No certificate under sub-section (I) shall be granted in respect
of—

{a} a cow;

{6} the calf of a cow, whether male or female and if male, whether
castrated or not;

{¢) a bull below the age of sixteen years;
(d) a bullock below the age of sixteen yeam.”;

{(2) for sub-section (3), the following sub-section shall be substituted,
namely:—

“(3) Nothing in this section shall appiy to—

{a) the slaughter of any of the following anmmals for such bona fide
religions purposes, as may be prescribed, namely:—

(¢} any animal above the age of fifteen years other than a
cow, bull or bullock; -

(%) a bull above the age of fifteen years;
{#id) a bullock above the age of fifteen years;

(b} the slaughter of any animal not being a cow or a calf of a
cow, on such religions days as may be prescribed:

Provided that a certificate in writing for the slaughter referred to in
clause (¢) or (b) has been obtained from the Competent Authority.”,

PRINTED AT THE GOVERNMENT CENTRAL PRESS, GANDHINAGAR.
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PART—1V

Acts of the Gujarat Legislature and Ordinances promulgated and
Regulations made by the Governor. -

rs

The following Aet of the Gujarat Legislature, having been asssented to by vhe President
on the 15th Maroh, 1994 is "hereby published for general information.

KUM. H. K., JHAVERL
Seeretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.

GUIARAT ACT NO. 4 OF 1934

(First published, after having received the assent of the President in the “Gnjarat
Government  Guzette” on  the 15th March, 1994).

AN ACT
further to smoend the Bombay Animol Preservation Aet, 1954,

WHEREAS it is cstablished that eow and her progeny sustain the health of the
nation by giving them the life giving milk whick is so essential an ilem in a scienti-
fically balanced diet ;

AND WHEREAS the working bullovks are indispensable for our agriculture for
they supply power more than any other animal ;

| AND WHEREAS the working hullocks are often useful in ploughing the ficlds,
drawal of water from the wells and also very useful for drawing carts for {ransporting
grains and fodders from the ficlds to the residences of faincis as well as 1o the
Agicultural Market Yards ;

AND WHEREAS the dung of the animal is cheaper than the artificial manures
and extremely useful for production of bic-gas ;

AND WHEREAS it is established that the back-bone of Indian agriculture is,n
a manner of speaking, the cow and her progeny and have, on their back, the whole
structure of the Indian agrieulture and its veconomiec system ;

11
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AND WHEREAS it is  expedient to give effect to the policy of the State towards
seouring  the  principles laid down in articles 47, 48 and in clauses (b} and (e} of
articles 39 of the Constitution of India and to protect, preserve and sustain cow
and its prog ny ;

It is hereby enacted in the Forty-fifth Years of the Republie of India as follows :—

1. (I} This Act may be called the Bombay Animal Preservation (Gujarat Amend-
ment) Act, 1994,

{(2) It shall_be’deemed to have come inbo force on the 23rd September, 1993.

2. In the Bombay Animal Preservation Act, 19564  (hereinafter referred to as
“the prineipal Act ), in section 5,—

(1) in sub--section (1A), for clauses (6) and (d), the following clauses shall be sub-
stituted, namely :—

“le} a bull;
(d) a bullock.” ;
{2} in sub--section (3) ,—

(i) in clause (a), sub-clauses (i) and (iu:) shall be deleted ;

(i} in® clause (b), after the words “calf of a cow”, the words “bull or bullock™
ghall be inserted.

3. (1) The Bombay Animal Proservation (Gujarat Amendment) Ordinance, 1993
is hereby repealed.

{2) Notwithstanding such ropeal, anything done or any action taken under the
. prineipal Act as amended by the said Ordinance shall be deemed to have been done
or taken under the principal Act as ameunded by this Aet,

GOVERNMENT CENTRAL PRESS, GANDHINAGAR,

Bom,
LXXIi
of 19564,

Guj. Ord.
4 of 1993,
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